IN THE CINTRAL ADMINISTRATIVE TRIBUN AL
PRINCIPAL BEZNCH
NEJ DILHI
OA No, 362/92
Neu Dalhi this the 25th @ay of april, 1997

Hon'ble Shri 3,1, Adige, Member {.)
Hon'ble Smt,L akshmi Syaminathan, Menber (3)

Shri Vijaya Kumar Jain
s/o late Shri Nihal Chand Jain .
3 MIG Prasad N=zgar,
New Jelhi=5
sse Applicant
(Applicant pressnt in pPerson )

Us,

1. Tha Union of Incia
Natice ta be safvad through the Secratary,
Miniatry of Finznc s(Revanuse)
Jepartment of Azavanue,
centr .l S8cti.,iorth Block, Ney Uslhi-]

2, The Central 8oard of Excise and Cust .ms,
(Notice t» bs sarvad through ¢ the
Chairman, Central Sctt,Narth 31 Ck,
Nau Uelhi-1

ses faspondents
(By adv cats s5iri RS . Bharti )

(Han'slc shri 5,3, Adije, Mamber (a)

Apolicant impugns Tespondsnts letter datad 9,7.91
(Annaxur e-1) infsraing him th-t apegp TeConsideration of hisg Case,
it hasheun decided to Ma-e no chanje in his seniority position
to the promational post of Uapuly Collscter Custom and Central
Excisa from that of Assistant Collactor, He has also pfayad that
Taespondaent s he dircted to reviaey his ACRs for the years 1979
1980 and 1981 ang a fraesh OPC be C.nvaned to reconsidar his casa
in the light of the T :viewad ACRs,
2. We have heard Shri YeKe Jain uwhgo argued his cgase in
Person and Shri R.R%, Bharti for Tespondants,
3. Admitt adly by officas order No.8 datad 17.1.97 applicant
has besn restgred to his saniority position at sl.No,154 in the
Pfomotional post of Deputy Collector, Respondents have also
Pevieyed his aCRs fof the year s 1979,1937 and 1991, For 1979,

I8spondents vide thejr letter dated 29.2,1996 have inform g applicant

that it shall be ignored for the PUrpose of considering his cgasa for

s



r

. promotion, and for 1980 it has bean stat ed that they have been got
writtan afrash by the conpetant authority, Applicant hgas statad
at the Bar that no further grisvance survives regarding aLRs for

1979 and 1980,

4, Regarding aCR for 1981, raspondats have informad him tnat
his contantion that the Temafks did not contain indep3ndant judgment
of the Rasporting Officar but was a report dictated by tha tevisying
BfF ficor is not substantiatsd on the facts and records snd the same
Cannot be acceptad, Applicant has contendgq that shri M,s, Kanual,
who was the Raeviaswing Jfficer was not w2ll dispossd towards him and
it is bacay,gsq of him that his 1981 4CRs ,4 downgraded fppm Vory
Good to just zverags.

s, Shri Bharti informs in that Conszguznt to arnlicant bteing
Festored his seniority position in the list of Ueputy Collector

(Nou designated as Usputy Commissiunzrs) he has also bsen consider ad
along with others for further promotion as Commicsicnsr in the orc
which was helc garli=sr this month, and r espondents dacision will bs

annou Ced ghortly,

6, In the light of ths abova/appliCants griavance appaars to
have been substantially redressed, Noting tho sams and reserving
liberty to applicant tg agitste his grievance in accordgnc= yith

law in casas he isg dissatisfied with the OpC' s T ecommzdnaticns,in
which he may also Challenge respondents decisisn on hi: 1981 "CRs,if

$J advisad, We treat this UA as disposed of, Ng Costs,

e = 0[’\ ¢
(St .Laishmi Swaminat han) (5.7, Adiré7)
Msmber (J) Member (af

SK



